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(:KN'!-HA!. A!)M!N!STHAT! VH '!-H!B'JNAI.
FHiNClFAJ. BKNCH, NHW DKJ.H!

OA NO. 1598/2002

This the Bt.h day of AugDst., 2002

HON'Bi.K SB. Kl.U.DiF SINGH, MKMBHH (J)
HON'BI.H SH. M.F.SING.H, M.K.MBKH (A)

1 . Ma. Beep.a Oh.audhory,
W/o .Mr. ])har=aTn Vir Singh,
H/o G-59, Kaat of Ka.i laah,
New Be 1h i-11008 5.

2. .Ma. Sa.rojini Sabha.rwal ,

W/o Shri A . .K . S.abharwa),
1 4/1 2A, Ti 1 .ak Naga.r,
New Be]h i .

2. Ma. VidhiJ Ohat.nrvedi.

W/o Shri O.-K. Ohaturvedi,
22/208, l.odhi Colony,
New Delhi.-110002.

4. Ma. K i r3.n Bala Vir,

.K-vBH, l..ajpat Nagar-1

New Delhi.

5. .Ma. N i rijia 1 Bn-dhwar.

W/o Shri Om Farkaah Bndhwar,
H. No. 822, Sector 111 , H.K. Furain,
New Be 1h i .

8. Ma. Sh .an t .a Sha rma.,

B/o Shri S.B. Sharir.a,
.H.N0.2H, GG-2, MlGFlata (DBA),
V i ka.apnr i ( BOBKi.A ).

f-

f  7. .Ma. Hajni Verma,
B/o Shri. B.C. Ve rir.a,
.A—1/182H, l.awrenoe Hoad

Belhi-1 10 024.

H. .Mra. Nareah

VV/o Shri Bha j an S i ngh ,
H/o C/4C/171, Fooket 14,
Janakpnri , New Delhi-110 018.

9. S?T!t. Saro j i n i .

W/o Shr i Bar i ah Keiv 1 ,an i ,
H/o C-58, Giijranivala .Apa.rtmenta,
J Block, Vik-aapuri ,
New Belhi-1 10 018.

1 0. M r a . M.an j i nd e r K. anr,
W/o Shri Gnrnani Singh,
KB/5, Tagore Ga.rden,
New Delhi- 110 027.

1 1 . Mr a. Ha.jni Hawat.,
W/o Shri Sndhir K. Hawat,
7, Ss-nt Nkag-ar,
Ka.at of Ka i 1 aah ,

New Be 1h i-1 10 085.



-2-

<

12.Knnal i Hoy (-houdhary
W/o J)r. Asim Kr. Hazra
122, Swar jma 1 V i h.ar

092.

(B;/ Advocate: Sh. Ani l Hinghal proxy for
Kh. H.i..Hehri)

V e r R u R

1 . "Itie Cihief vSeoretary,

Govt. of NCT of De'lhi ,
Delhi.

2. I'he Director of .Kd'icat i on,

Di reotora.te of Kduoat. ion,

Gld Secretariat,

Delh i- 1 10 054.

2. Union of Indi.a,

Throngh the Secretary,
Miniatrj' of Hnmar HeRonrce.n Deve 1 opmentR,
Shas t r i Bh awan,

New De1h i. ... Respondents.

O R n K H (QRA1.)

Bj- xSh. Knldip Singh, Member (J)

{.earned nroxv counsel for annl icant submits that, there

is some defect in the OA so he wants to withdraw the OA with

l iberty to fi le afresh within 2 weeks. Accordingly, he is

permitted to withdraw the OA with l iberty to fi le afresh

w i th i n 2 weeks.

(  M.P. SINGH ) < KUi.DtR SINGH )

.Member (A) .Member (J )
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